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I am directed to transmit herewith a certified copy of Final Order No. tarl P €0| Roel-nMe (M)
Dated ... 2525 QT e, passed by the Tribunal under Section 35-C(1) of Central Excise
& Salt Act, 1944/Section 129 (B) of the Customs, Act, 1962.
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CUSTOMS, EXCISE AND GOLD (CONTROL) APPELLATE TRIBUNAL
NeW DELHI

Appeal No.E/2140/2000-NB(SM)

[Arising out of Order-in-Appeal No.744/CE/CHD/2K dated 17.4.2K paased by
the Commissioner (Appeals), Chandigarh. ]

M/s. R.K. Plate & Re-Rolling Mills Appellants
(Shri K.K. Anand, Advocate )
VSQ
Commissioner of Central Excise, Chandigarh Respondent

(Shri Swatantra Kumar, JDR )

A nhet _oroer wo. A /3$0/W/Dt 5.3. 01./

Per. S.S. KANG, MEMBER

Appellant filed this appeal against the order-in-appeal passed
by the Commizsioner (Appealsz). In this case the benefit of MODVAT credit
was denied to the appellants on the ground that duty paying documents does

not contain the full particulars.

2. Learned Counsel appearing for appellants submits that
certificates issued by the suppliers of the goods were produced before the
lower authorities without any reasons, not accepted the evidence. He
relies upon the finding of the Commissioner in the impugned order whereby

the Commissioner held- that the Certificate produced now =at this stage

carnot: be accepted.

3. Learned JDR appearing on behalf of the Revenue submits that

evidence was not produced at the time of adjudication. Therefore, +the

Commissioner (Appeals) rightly rejected the certificates produced before

him.




4, Heard both =ides.

5. " In this case the appellants produced the evidence in the shape
of certificates issued by the suppliers of the goods. This evidence was
not considered by the lower authorities. Therefore, the impugned order is
set aside and the matter is remanded to the adjudicating authority for de
novo adjudication and the appellants are directed to produce the evidence
in support of their claim before adjudicating authority and the
/the matter afreszh
adjudicating authority will decide,after affording an opportunity of

personal hearing. The appeal is disposed of by way of remand.

( S.S. KaNG )
MEMBER (JUDICIAL)

Dated : 5.3.2001.
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